
REGISTERED 

CENTRAL ADfUNISTR1TIUE 1RIBUIIL 

BANGALORE BENCH 

Commercial Complex(BDA), 

Indiranagar, 

Bangalore - 560 038 

Dated : 

Review 	Application No. 1_25 	
_J86( ) 

In Application No 21,22,23,120,121,122,123,124 & 125/86(F) 

W.P.  No 	______ 	_ 

- Applicant 

M. Reghava Reo & 8 Ore 

1. 	Shri rl.Narayanaswamy, Advocate, 
844(Upstairs), V léck, 
Rajajinagar, Bangalore-560 010 

Secretary, D.R.D.O., 
Ministry of Defence, 
South Block, New Deihi—IlO011. 

Scientific Adviser to 
Raksha Mantri & Director 
General of Research and 
Development, South Plock, 
New Deihi—IlO011. 

The Director, 
Aeronautical Development Estb1Lhmant 
Jivanbhimanagar, 
Ranqalore-560 075. 

Sh f'l.Vasudeve Rao, 
Addi. Central Govt. Standing Counsel, 
High Court 9uildings, 
Banqalore-560 001. 

Sub1ect SENDING COPIES OF ORDER PASSED BY THE BENCH IN 

REVIEU APPLICATION NO. 	17 to 25/Re 

Please find enclosed herewith the copy of the 

passed by this Tribunal in the above said Application on J-12-1986_ 

? 
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BEFORE THt CENTRAL ADMINISTRATIVE TRI8UNAL 
BANGALIJPE BENCH, BANGALOPE 

DATED THIS THE TENTh DAY OF DECBER, 1986 

Pr.sent : Hon'bje Shri Ch. Ramakrishna Rao 	.. Pember (3) 

Hon'ble Shri L.F.A. Ragc 	 .. Member (A) 

FEVIEJ APPLICATIC'tJ NO. 17 TO 25/86 

Union of India and others 	 .,. Applicants 

(Shri M.Vasudeva Fao ... Advocate) 

V. 

Ragheva Rac and othrm 	 ... Respondents 

This Reiew Application has come upf for herinr. before 

this Tribunal to—day, Hon'ble f.ember (3) made the following: 

ORDER 

This application has been filed on behalf ofth Respondents 

in criminal application se--kinc a review of the order parsed by us 

on 1.9.11 21  in which we djrrctd the respondents to eliot the 

qucrteos statod therein imrrcdiately to the apliconto. 

Shri P..Vazudpv2 Rac, learned counsel for the applicants herein 

that th allotment of quartero is made on the basis of the seniority 

list maintained by the respndents for allotment cf quarters 

taking into account the date on which Central Govornoent servants 

concnrned joined srvicc. Accordine to Shri Rae, it may not, there—

fore, be possiblT for the applicants herein. tc  allow quarters 

irnnedately to the respondents as diructed by us. 

Shri •R• Shailendra, learned counsel for the raopondsnts 

herein submits that six of the applicants are not interested in 

the allotment of the quarters to thr; that one has already been 

allod quarters and two are awaiting allotment. In view of th 

- quarters to the two applicants whe are awaiting allotment as and 

whr thei, tuth comes fc sliotmeni. The order dated 1,9.1086 

is modified accordincly. 
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